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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.

0.A. NO.9 OF 2023/EZ

Amrutlal Patel & others Applicants
Versus
State of Odisha & Others Respondents

COUNTER AFFIDAVIT ON BEHALF OF
RESPONDENT NOs.2 & 3

I, Sri Parakshit Sahoo, aged about 43 years, S/o.
Sri Jagadish Sahoo, at present working as Tahasildar,
Ambhabhona, At/PO: Ambhabhona, Dist. Baragarh, do
hereby solemnly affirm & State as follows:-
1. That, I have been arrayed as Respondent No.3 in
the aforesaid Original Application and have been duly
authorized by the Respondent No.2 i.e. Collector &
District Magistrate, Baragarh to swear this affidavit for
self on her behalf.
2 That, I have gone through the contents of the
Original Application as well as the documents annexed
thereto and understood the contents and purpose
thereof. I am otherwise well acquainted with the facts
of the present case and competent to swear the
affidavit.
3 That, I am swearing this affidavit in compliance
with order dtd.18.01.2023 passed by this Hon'ble
Tribunal.
4. That, the application is thoroughly misconceived

both in law and facts and is liable to be dismissed.

\

I'\IIU.\

d
U

|

L

(&) val *2

o -



5. That, the present applicants have filed the
aforesaid  Original  Application  before  this
Hon’ble Tribunal with the following prayer;

a) show cause the respondents in regard to the
siting of the new retail outlet of IOCL on Plot
No.122, Prakashpur, Chicholi Mouza, Bargarh
District.

b) Hold and declare the proposed site for IOCL
petrol pump not in conformity with CPCB siting
criteria dated 7" Jan 2020.

c¢) Direct the District Collector to relocate the Unit
at present place to some other locations in
conformity with CPCB guideline.

d) Fix responsibility of officers granting NOC to
the unit in violation of CPCB norms and despite
of repeated complaints.

6.  That, the averments made in Paragraphs-1 & 9
of the Original Application is not at all correct. It is
humbly submitted that as clarified by Central Pollution
Control Board in Office Memorandum No.B-
13011/1/2020-21/AQM dated 29th January, 2021, the
siting criteria for new Retail Outlets is to be complied
with in cases, where construction of Retail Outlets by
Oil Marketing Companies commenced on or after
07.01.2020. In other words, the siting criteria will not
apply to those cases where Petroleum & Explosives
Safety Organisation (PESO) prior clearance/Initial

approval have been obtained and subsequently
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construction has been started by the Oil Marketing
Company before 07.01.2020.

It is respectfully submitted that the impugned
Retail Outlet offered to Hemalata Patel, W/o. Nanda
Kishor Patel Located at Plot No.122, Khata
No.346/262, Mouza Chicholi, Tahasil Ambabhona,
Dist. Bargarh, has obtained letter of Intent form Indian
Oil Corporation Ltd. (IOCL) on 09.08.2019 and Prior
Approval of PESO issued vide Prior Approval
No.A/P/EC/OR/  14/3224(P454451) dated 16"
September, 2019. Pursuant to the documents submitted
by the Respondent No.8 namely Hemlata Patel vide
letter dtd.20.09.2019, construction work started after
obtaining prior approval from the PESO before

07.01.2020.

Copy of letter of Intent dtd.09.08.2019 form
Indian Oil Corporation Ltd. (IOCL), copy of
Prior Approval of PESO issued vide Prior
Approval No.A/P/EC/OR/ 14/3224(P454451)
dated 16™ September, 2019 and copy of letter
dtd.20.09.2019 of the Respondent No.8 which
was received by the Respondent No.3, are
annexed herewith as ANNEXURE-A/2,
ANNEXURE-B/2 & ANNEXURE-C/2

respectively.

Since, there is no violation of Central Pollution

Control Board (CPCB) guideline applicable for this
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Retail Outlet the alleged inaction of Respondent No.2

1s baseless.

7 That, the averments made in Paragraphs-2, 3, 4
& 10 of the Original Application, this deponent has no

comments to offer.

8. That, in reply to the averments made in
Paragraphs-5 & 7 of the Original Application, it is
humbly submitted that the Retail Outlet site is at a
distance of 12 meters from one house which is the
house of Respondent No.8 Hemlata Patel herself, at a
distance of 30 meters from one house which belongs to
a relative of the said Respondent No.8, at a distance 42
meters, 51 meters and 60 meters from three other

houses situated on the other side of the road.

9. That, in reply to the averments made in
Paragraph-6 of the Original Application, it is humbly
submitted that the commencement and operation of this
new Retail Outlet is subject to adherence to all
applicable guidelines of PESO and CPCB so as to
neutralize the impact of apprehended air pollution, if

any, as is applicable to other such Outlets.

10. That, in reply to the averments made in
Paragraph-8 of the Original Application, it is humbly
submitted that the plot comes under Chicholi Mouza by
the side of Chicholi-Prakashpurstretch, of
Ambabhona-Ruchida Road. The Oil Marketing
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Company (IOCL) has issued Letter of Intent for the
said location considering the market potential and

compliance of applicable terms and conditions.

11. That, in reply to the averments made in
Paragraphs-11, 12 & 13 of the Original Application, it
is humbly submitted that since this Retail Outlet has
already received prior approval of PESO and
commenced construction well before the cutoff date for
applicability of new siting criteria, there is no violation
of law and CPCB Guideline dated 07.01.2020.

12.  That, in reply to the averments made in
Paragraph-14 of the Original Application, it is humbly
submitted that since this Retail Outlet has already
received prior approval of PESO and commenced
construction well before the cutoff date for
applicability of new siting criteria there is no violation
of the law and CPCB Guideline dated 07.01.2020. The
Retail Outlet has to comply all the applicable
guidelines of CPCB as may be applicable during
operation. The retail Outlet has started construction
work immediately after obtaining Prior Approval of
PESO well before the cutoff date 07.01.2020 and not
covered under the guideline dated 07.01.2020. In
consideration of this fact PESO has granted license
under Petroleum Rules, 2022 and NOC granted by
District Collector, Bargarh prior to the filing of

aforesaid Original Application.
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Copy of letter dtd.21.12.2022 of PESO & copy
of No Objection Certificate Order No.12397
dtd.11.10.2022 issued by the Collector &
District Magistrate, Bargarh are annexed
herewith as ANNEXURE-D/2 & ANNEXURE-

E/2 respectively.
13. That, in reply to the averments made in
Paragraph-15 of the Original Application, it is needless
to state that compliance to all the applicable guidelines
and safety measures must be ensured by PESO and
CPCB officials before commencement of the operation
of all Petrol Pumps including this one in view of the
highly inflammable nature of petroleum substances.
14. That, in reply to the averments made in
Paragraph-16 of the Original Application, it is already
answered in the foregoing paragraphs. It is further
humbly submitted it is clarified by CPCB in Office
Memorandum No.B-13011/1/2020-21/AQM dated 29"
January, 2021, the siting criteria for new Retail Outlets
is to be complied with in cases, where construction of
Retail Outlets by Oil Marketing Companies
commenced on or after 07.01.2020. In other words, the
siting criteria will not apply to those cases where PESO
prior clearance /initial approval have been obtained and
subsequently construction has been started by the
OMC before 07.01.2020.

It is humbly submitted that the impugned Retail
Outlet offered to Hemalata Patel, W/o. Nanda Kishor
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Patel Located at Plot No.122, Khata No. 346/262,
Mouza Chicholi, Tahasil Ambabhona, Bargarh has
obtained letter of Intent form IOCL on 09.08.2019 and
Prior Approval of PESO issued vide Prior Approval
No. A/P/EC/OR/14/3224 (P454451) dated 16"
September, 2019. As per the documents submitted by
the Respondent No.8 Hemalata Patel, construction
work started after obtaining PESO prior approval
before 07.01.2020. Hence, there is no violation of
CPCB guideline applicable in this case.

15. That, in reply to the averments made in
Paragraph-17 of the Original Application, it is needless
to state that the operation of all Petrol Pumps including
this Retail Outlet must be subject to compliance of
PESO guidelines with a view to avoid such mishap.

It is respectfully submitted that in view of the
Clarification of CPCB in Office Memorandum No.B-
13011/1/2020-21/AQM dated 29" January, 2021 and
non-applicability of the revised guideline dated
07.01.2020 as stated in the foregoing paragraph, there
is no violation of the law and CPCB Guidelines and
hence there is no ground for the applicants to level
allegation against the Collector (Respondent No.2)
regarding issue of No Objection Certificate ignoring
the CPCB Guidelines for the Filling Station.

As such, the allegation against the Respondent

No.2 is not at all correct.
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16. That, the contents of the above paragraphs are
true and correct to the best of my knowledge as derived
from the official records and that nothing material has

been concealed therefrom.

Identified by
Poirt Coe
JAdvocate < "DEPONENT 2F 14| e2] 23

VERIFICATION

I, Sri Parakshit Sahoo, aged about 43 years, S/o.
Sri Jagadish Sahoo, at present working as Tahasildar,
Ambhabhona, At/PO: Ambhabhona, Dist. Baragarh, do
hereby verify that the contents of the above affidavit
are true and correct to the best of my knowledge as

derived from official records and that nothing material

' o N has been concealed therefrom.
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? m  ROADDistrict:BARGARH State:Odisha Category:OPEN
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Indian Oil Corporation Limited
Sambalpur Divisional Office S y
Kainsir Road, Ainthapali, Sambaipur - 768004 (odisha) IndianQil
Tel.: 0663-2541858

Website: http:/iwwaw.ioel.com
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Ref: M/2019/INOD 1 }"-’fifOR.,’OOﬂOSWZZ{}Em{IGGE

Tao

HEMLATA PATEL

W/O- NANDA KISHO R PATEL

AT-PRAKASHPUR, CHICHO L1

PO-BHUKTA, DIST-BAR(?ARIL ODISHA, PIN-768045

Page: 1 of 4 Date: 09.08,2019

Dear Sir/Madam,

Sub : Proposed MS/HSD B Site Kisan Seva Kendra Dealership at Location: CHICHOLI ON PRAKASHPUR- CHICHOLI

- We refer to our advertisement dated 25,1 1.2018 and your application form No. 15452264215708 for the award of MS/HSD Kisan
~>eva Kendra dealership at the above location and you were the lone eligible applicant for the above location.

Please be informed that by this Letter of Intent, we propose to offer you a Kisan Seva Kendra dealership of Indian Oil Corporation
Ltd. at the above [ocation on the foliowing terms & conditions:-
I. You have offered a suitable piece of land admeasuring 600 Sq. Meter approx.; 20 Meter (frontage) X 30 Meter (depth} at PLOY
NO.122, KHATA NO.346/262, Village CHICHOL! ; Taluka:AMBABHONA, District: BARGARH. Owned by your family
members RUHI T KUMAR PATEL as indicated by you in the application for the development of the subject Kisan Seva
Kendra. You nave to make availahlo this land within 2 months from the date of this letter failing which this offer is favie to be
withdrawn,

(o]

- For making the land available as required abave, you will ensure that the land arranged by you is either registered in vour name
or it should be leused to you for a minimum period of 19 years & 11 months.

3. As and when advised by the Corporation, the site offered by you would be duly developed up to the road level by cutting/filling
- {as applicabie). with good earth/murrum, layer-wise compacted as per standard engineering practices. You shall also construct
necessary relaining wall and compound wall of 1.5 meters height, designed as per site conditions as per approval of
Caorparation s committed under Clause 12 (¢) of affidavit submitted by you along with application, Kindly note that in case
the site as olierad by you for putting up the Kisan Seva Kendra is not developed as per the advice of the Corporation, this
Letter Of Intent will be withdrawn without any further notice

4. You will provide at the retail outlet infrastructural facilities like Permanent Sales Building (Including Public Toilet/Electric
Reom/Office Room/Store/Lube display, Drivewny-KSK Buffer Strip/Approaches as per norms, Water
Connecticn.:‘i.iurcwell\(_)mnprcs:aor with Electronic Afr Gauge,Generator/Inverter,Non Fuel Facility at Kisan Seva Kendra as
mentioned in the Yrochure and afier obtaining necessary clearancesiapprovals / licenses ug applicable in each case, indian Oil

Corporation 1, wili provide storage tanks and pumps and other facilities considered necessary at the Retail Outlets.

3. In addition, you wil! al.o provide the following basic facilities at your cost at the Retail Outler premises:-

Clear: drini.ing warer,

Free Air,

Clean :oiie,

Telephone,

First aid kit with valid medicines,

Adequute ilumiration,

PUC tcilitics. wherever it is mandatory,

h. Other tacilities as may be specified by

Mo oee o

a5

the Corporation from time to time.

Hemilatq [+ /
Regd Offce G.9 Ar';}ﬁ‘g'fﬂwvhw'w{m"m'm 051 (wrer)
©9¢ Office G-9, Ali Yavar Jung Marg, Bandra (East), Mumbai - 400 5 -
CIN: L232€11MH195960¢011:§88 05T (ndigpryy Copy Attested
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Ref: ;\1.-’201SVINGOl“f'l’(::'()R./G{}GUS‘)IB2{}23‘00062 Page: 2 of 4

S

9. You shall not inductany purtner(s) it case of individual (s) nor make any changes in the constitution of the partners as existing

T

6.

Date: 09.08.2019

@

For the facilities that may be provided by the Corporation as aforesaid, we will recover from you license fee as may be decided
by the Corporution and applicable w you from time to time,

iy At present. up (o a combined sales volume (MS+HSD) of less than 600 KL in & financial year, the SSLF recovery shall
be Rs NIL /KL for MS and Rs NIL /KL for HSD including applicable taxes. :

it} On achieving a combined sales volume (MS+HSD) of 600 KL or more in a financial year, license fee will be recovered

from the first month of the next financial year. At present, the license fee recoverable is Rs 233.45/- KL for MS and Rs
. 19454 KL far HSD including applicable taxes.

iii) Alter comimencement of §85 LF recovery, even if the sales volume drops below the myininmum combined volume
(MS+HSD) of 600 KLPA_ the recovery shall continue as per (ii) above.

7. The corporation will not be held liable for any foss or damage on account of delay that may be caused in providing vou the

facilities mentioned above, whatever may be the cause of the failure or delay.

8. You will ensure all financial and other arrangements for operating the retail outlet dealership. In case you are unable to arrange

funds required for development of desired infrastructure and facilities at the Outlet allotted and the working capital for
operation of the outlet as mentioned in the Advcrtismne_mt for the lacation,this LOI can be withdrawn and you will have no
claim/damages whatsoever against the O Company.,

at the time of application without approval of the company, except your Spouse as per terms and conditions of Indian Ol
Corporation Ltd., and shall give an undertaking to this effect,

10. It will always be 2 basic condition for the award of MS / HSD retail outlet dealership that you shall be paying attention

towards day to day working of the dealership by personally managing the affairs of the dealership you will give us a written
undertaking to this effect and shall not assign or part with the same to any other person (s).

You ':vili not be efigible for taking up any emiployiment. If you are already employed you will have to resign from the employment

1

and produce the letier of acceptance of resignation by the employer before the issuance of Letter of Appeintment by Indian Oil
Corporation Ltd .

- You will deposit with us a Demand Draft for 360000.00 drawn on any scheduled bank in favour of Indian Oil Corporation Ltd.

payable at Sambalpur towards Security Deposit (after setting off Initial Security Deposit amount) at the time of issuance of
appointment letter after compliance of all the requirements of LOL

Kindly note thar the Security depasit will not carry any interest and is refundable at the time of expiry of agreement between
vou and the Corporction. Howeser, if" such expiry of agreement is conscquent o proven aduiteration}’malpr&u%ue af the

dealership, this unwount wiit be furleiied. Moreover, this Corporation reserves ts right to adjust this amount towards any dues
to it

- You will also remit Ks 5.0 Lakhs towards Non-refundable Fixed fee by way of a Demand Draft for Rs Rs 5.0 Lakhs drawn on

- You will be notified by the corporation, in writing, after the facilities mentioned above are made availab

. If we find that the Prouress made by v

any scheduled bank in favour of Indian Oil Corporation Ltd. payable ar Sambalpur Within 15 days of receipt of NOC.

o ) i ; le and are ready for
commissioning the dealership, Immediately on receipt of the above notice from the Corporation, you shall obtain each and

every !i?ense necessary for operating your dealership as may be required under any Central / State Govt, / Municipal ar Jocal
authorities for the time being in force,

- Please note that You are required ta fuifil] the conditior

; 1S with regard to indyctin Spouse as ¢ i shi
Issuance of Letter of 4 ppointment, oo i the dealei‘bhlp pefore

TAHASILDAR
AMBABHONA



Ref: MK?.O193’]N(}OI?76:‘()I{.;’110{]08_9f.12i)3r’ﬁt}062 Page: 3 of 4 Date: 09.08.2019
16. This letter of intent will stand automatically withdrawn and cancelled on the happening of any of the following events:-
. Incase you or any of your fumily members (as defined under disqualification criter
receive anytime or have reccived a lstter of intent for any other "A" site RO dealers
company or any other ofl marketin
individual(s).In case YOu or any
LPG distributorship o

ia of dealer selection guidelines)

hip or LPG distributorship from our
§ company either in your individual capacity or in partnership with any other
of vour family member gets inducted as partner or proprietor in "A" site RO dealership or
{our company or any other oil marketing company.

b, Ifit is found that you have suppressed and / or misrepresented any material facts in your application.
In case ou

~ou are found 1o be convicted for any criminal / economic offence involving maral turpitude.
d. I the event of death if vou are an individual’partner.

a

I'7. In case vou are not uble 1o rovide the land / develop facilities within
3 } I

the specified time or fail to fulfill the terms & conditions
of LOI, then LOT cart be withdrawn. In such situations Initia

I Security Deposit (ISD) would be forfeited.

The LOI would also be withdraw n and selection cancelled, if you are unable to submit the Non-refundable fixed fee within the
stipulated time. In such situations Initial Security Deposit (ISD) would be forfeited.

18. You will not scellflease/mortgage the said land to any third party without the

permission of Indian Oil Corporation Ltd, in
writing. so long as the Dealership Agreement is valid and Indian Oil Corporati

on Lid.'s facilities continue at the site.

19. In case of tenmination of / resignation from the dealership, within 3 months of disassociation from Indian Ojl Corporation Ltd,,
you will execute a lease or will sub lease the fand together with structures thercon to the company if the company so desires,
for a period not excesding 30 years at normal yearly rental (excluding Municipal Taxes) which shall not be more than 10 % of
the then prevailing market value of the land and the structures standing thereon.

20. This letter is merely a letter of intent and s not to be construed as a
allotted to you on vour complying witl
with signing of vur sandard dea

‘firm offer’ of dealership to you. The dealership will be

1 the terms and conditions spelt out herein above by issuance of appeintment leiter along

ership agreement between you and us.,

21 Note: You have one time optivir to offer
90 days of this Loy provided vou have
Verification of Crede tials).

alternate land miceting ali specifications in the advertised location/stretch within
ot availed such opportunity of providing alternate land after FVC (Field

Should you require uny further details "guidelines, please get in touch with our office at the address mentioned below:
Sumbalpur Divisional Otice
Kainsir Road, Ainthapali.
Sambalpur (Odishaj - 765004
Remarks ;
#This Letter of [ntent s issued suby
High Court of Orissa™.
Separate Toilets tor Ladies & Genys and

ject ta result of the Writ Petition No.21319 of 2018 pending before the Hon'ble

provision of Standard Electrical Panel at RO to be provided.

Please acknowledge receipt of 1his letter,

Thanking you,

Yours faithfully

For Indian Oil Orpggation Lid.
e

DeepakKumar
Chief Divisional Retaj] Sales Manager

Py attested

LDAR
HONA

True Go

TAHAS!
AMBAB



Ref: M/2019/IN00O] TT6/OR./000089/2

3 202400062 Page: 4 of 4 Date: 09.08.2019
., i
: ; ACKNOWLEDGEM ENT
1/ we hereby aceept this Letter of Intent with all the terms and conditions stipulated therein,
I'We do hereby confirm that Pwe am/are eligible for allotment of Retail Qutlet dealership as per applicability of Multiple
Dealership Norm defined under Clause "Disqualification” in the * Brochure for Selection of Dealers for Regular & Rural
Retail Outlets” and | am / We are not disqualified for allotment of Retail Outlet dealership under other conditions mentioned
! therain.
~
LY
o
gte®
e
o?

LA g ls?
He P

{‘):z[:;e PrQ kQShpC{ r’ (}LF(‘AO/!‘

Signature:
+-9-20 19

Name:



Ref: M/2019/1N0GI TT6/OR./000089/2

NQOO:;

CC : State Retail Head : Vide ref. 22022019
the above LOI has Leen issued. This is f

202/00062

-2020/87763 dated 08.08.2019 approval w
or your kind information & records,

Date: 09.08.2019

as obtained for issue of LOJ. Accordingly



Prior ApprovatNo : AIPJEC/OR/14/3224 (P453451)

Sub:

Sir(s),

Dﬁﬂ#
Government of Indla

ANNEXURE- B/

Ministry of Commerce & industry
ation (PESO)

Petroleum & Explosives Safety Organls
B, Esplanade East, 1st floor,
Kolkata - 700069

M/s. Indian Oil Corporation Limlited,
Sambalpur Divislonal Office,,
Kalnsir Road, Alnthapall
Sambalpur,

District: SAMBALPUR

State: Odisha

PIN: 768004

s A,B Retall QOutlet at Plot

troleum Clas
a, PIN: 768045

Proposed Pe
Ambabhona, District: BARGARH, State: Odish

etter No. OIN371738 dated 12/09/2019 on the subject.

/0812019 , showing the
h) of the same is returmne

please refer to your |

The Drawing no. BGH/KSKI/340 dated 10
under reference is approved and a copy(of eac
the construction as shown in th

On completion of
m Rules, 2002,

Form XIV of the Petroleu

d) duly filled in and signed.

1. FormIX (enclose
aximum upto 10 yea

2. ABank Draft for

draft should be drawn on any Nationalise

f the approved drawings.
Safety and Test Cenrificate as required un
Competent person approved by CCE, Nag

http://Peso gov.in
Original copy of - No Objection Certificate’ from the District

office seal thereon.
Specimen signature
A confirmation to the effect

One sat of colour photograp

B.).
Three copies 0

B

pur and genera

o

(s) of the person(s) authorised to signt
that all work as per approved dr

hs of the petrol pum

awings

® N>

w the requiremenUprovision of " Solvent, Raffinate a

Please follo
)" Order 2000 notified by Govern

Automobiles

05/06/2000.
Please quote this office file No. AJP/ECIOR/14/3224 (P454451) i

oval/permission, however, does not absolve from obtaining neces

This appr
under other statutes as applicable. a
el
True copy Aues
o\ A\ 2%
e\ O,
<p¥ P’“}' WOk A

No, 122(Part}, Khata no-346/2

constru

siteflayouV/
duly signed i

d herewith

e approved plan please forward the following documents for gr

rs) being the requisite licence fee for one

Rs. 10000/- (per year - m
d Bank in the favour of Jt. Chief Controller ©

der rule 130 and 126 of the Petroleu
ted through On-line

Authority together with site plan

he correspondence addressed to this office.

has been fully complete
p taken from different angles.

isition, Sale, Storage &

nd Slop ( Acqu
m and Natural Gas vide G.S.

ment of india, Ministry of Petroleu

sary permission!cleara nce fro

ekolkata@exp!oslves.gov.!n

E-mail ; jtec
2480427

Phone/Fax No ! 033 - 224866002

Dated : 16/09/2019

16 SEP 2019

62, Chicholl, Chicholi, , Taluka:

ction details forwarded with your lefter
n token of approval.

ant of licence in

year. The bank

f Explosives Payable at Kolkata

m Rules, 2002 (enclosed) issued by
Competent Person Module available at

duly endorsed by him with his
d by you in all respects.

Prevention of use in
R. 519(E) dated

n all your future correspondences.

m other authorities of

(Dr. R. K. Ra hore)
Dy. Chief Controller of Explosives
For Jt. Chief Controller of Explosives
Kolkata



ANNEXURE- /2

Framod Kumar Pradhen

Vilizage Dungri

Uistrict Bargarh

sub: Work Order ‘or construction of sales building, construction of compound wall, kerb wail
of 1 feet, balance filling, rolling and compaction. '

Fef  MS/HSD B Site Kisan Seva Kendra Dezlership at location: Chicholi on Prakashpur-

Chicholi Fosd. District- Bargarh, Odisha

With reference to the above, this Work Order is placed on you for consiruction of sal
construction of compound wall, kerb wall of 1 feet, balance filling. roliing and compa
the specifications end drawings provided by Indian Oil Corporation Limifed.

Scope of Worlk:

Construction of sales building, construction of compound wall, kerb wall of 1 fest
roflifig and compaciion as per the specifications and drawings provided by Indi
Corporation Limited. Dimension of sales building, compound wall, levelling of ¢
given in the aitachsd layout.

The specifications of the construction to match Indizn Oil Corporation standard specifications.

wact Value 1 875000/- eight lakhs seventy five thousand oniy,
- (5% escalation)
Completion time

Completion period for this work shall be 12 (Twelve) weeks date of issue of work order

instruction to the Contractor:

copy attoste®
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1. Providing and laying in position cement concrete of specified material. All work up to plinth level.

2. Providing and laying in position specified grade of reinforced cement concrete All work up to plinth
level.

3. Foundations, footings, bases for mass concrete.

4. Half brick masonry with common class designation 7.5 in Cement mortar & 1.4 (1 cement; 4 coarse
sand) Brick on edge flooring with brick.

5. Finishing walls with Smooth exterior paint shade more coats applied over & including priming coat.

6. Providing & fixing at or near ground edgings etc. as per approved pattern and setting in position with
cement.

Special Instruction to the Contractor

The personnel/workers engaged for the work shall be the employees of the Contractor and will take
their remuneration/wages/statutory benefits from the Contractor. They will have no claim and liabilities
of whatsoever nature including monetary claims or any other claim or benefits from the employer. Any
liability arising under any laws and regulations will also be the sole responsibility of the Contractor and
the employer shall not be responsible for such liabilities.

The contractor shall comply with all the rules and regulations regarding safety, security and other
statutory obligations of its workers and the employer will in no way be responsible in any manner in

case of any mishappening with their workers at any place.

You are requested to start the work immediately in consultation. The date of commencement of work
will be reckoned from the date of issue of this work order.

You are requested to submit necessary labour license certificate as per labour (Regulation and Abolition)
Act, 1970 before starting the work.

Hem lc‘d q }2_7{,0

[HEMLATA PATEL]

I 'have gone through the terms and conditions g‘ied
laid down in the work order issued in my favour
and | do accept without any am biguity.




PRAMOD KUMAR PRAD 4AN

Memo no.:

Date: 20.12.2019

CERTIFICATE OF FINAL COMPLETION
TO WHOM IT MAY CONCERN

Name of the Employer

Hemlata Patel

Project name

MS/HSD B Site Kisan Seva Kendra Dealership at

Bargarh, Odisha

tocation: Chicholi on Prakashpur- Chicholi Road, District-

Wark Order Ref,

Work Order dated 20.09.2019

Contract Armount

875000/~ (5% escalation) eight lakhs seventy
five thousand only.

Scope of Work

Construction of sales building, construction of
compound wall, kerb wall of 1 feet. balance filling,
rolling and compaction as per the specifications
and drawings provided by Indian Oil Corporation

Limited.
3.10.2019
30.11.2019
20.12.2019
[PRA D KUMAR PRADHAN]
The work has been ¢one as per
scope and specification with
satisfaction '
Hemloda 7.t \
[HEMLATA PATEL] @'
[:\Y
co®y "
True TS
1l
1 \Ggﬁl

| .
Date of Co:‘nmencemeni of Work
Scheduled Completion Date
\iciuar Completion Date

Sy






ANNEXURE- ™o,
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AR TR , i
YT JUET
Government of India
wifrr 3 Te T A
Ministry of Commerce & Industry
o war farvs e s (i)
Petroleum & Explosives Safety Organisation (PESO)
B-yepire g, wyefl Wi
wrevwT (9.4, )- 700069
8, Esplanade East, 1st floar,
Kolkata - 700069

E-mail - jtecekolkata@explosives.gov.in

Phona/Fax Mo : 033 - 224B6800,22480427

o PIECIORMAMBIOT [P454451) ‘%/Zf Lf frtw/Dated : 20/12/2022
)1 QEC 0L
" ? } BEC 4

Wis. Indian Cil Corporation Limitad :
Sambalpur Divisional Office, &
Kainsir Road, Ainthapali,

EERIVE U

District: SAMBALPIIFR,

State: Odisha

PIN: 763004

Flot No, 122(Part}, Khata No. 348/262, Mouza- Chicholi, Chicheli, Taluka: Ambabhona, District: BARGARH, State: Odisha, PIN: 768045 # ¥gifees 1 A, B Retail Qutlet |
Petroleurn Class A8 Retail Qutlst at Plat No, 122(Part), Khata No. $46/262, Mouza- Chichaoll, Chichali, Taluka: Ambabhona, District: BARGARH, State: Odishe, PIN: 768045

-

a1 Sis )

e wiieE a ante QLT 251347 fretw 1601202022 & weeios =i
Plaase rafer 10 your letler No. QIN1231347 daiad 15/12/2022

e i e ¥ e & g ifers Fraw, 2002 § i wae - X % e wan ers 314 202024 7 i sysfit dwn PIECIOR/M4/3201 (P454451) fiw 2004 212022 o &y

Leanes Mo, BIEC/ORMAE201 (P454461) dated 20112/2022 granted in Farm X1V under tha Petroleum Rules, 2002 and valid till 31/12/2024 for the storage of Ihe foliowing kind ard quantities of
Petrolaum sl the suiisct patrol pump is forwarded herswith

f sptierns w B Diescnption of Petroleum Fetsirart # o aerm /Quantily licenced in KL

um Class A in bulk ' 20.00 KL &
aum Class B in bulk 20,00 KL

| w1 wn Tota! Capaciiy 40.00 KL

o T T e 20 W EAE g Fra 1t!§ Eﬁ-‘u‘wﬁm 1w & O il e T T e =) argafi 1 am yemit #1 e v s 9E Lo Dy, Chief Controller of Explosives, Bhubaneswar, so as lo reach
stifers Please foliow tha procedure stretly as laid down in rule 148 of the Pelraleum Rules, 2002 and submit complele documents for the Renawal of the licence to Dy. Chief Contraller of Explosives,

ihubaneswar so as to rsach his office on or before the date on which Licence Sxpiras

T TS wp ovadoBniTISSIon, however, dues rat abscive from cllaining nacessary permissionfclsarance from other autharilies ar ur der

Pl

i (Y ours faithfully,

T 1 % ) o ?3&"'
V‘\(\ 0 P&:}“ (.m0

(Dr. R. K. Rathora)}

s g RrereE P
Jt. Chief Controller of Explosives
] {=.®.)/Kolkata

N\

b 3
A i‘uur:el District \ﬂaglmrﬁa.’-\}‘{ﬁ,ﬂ.RH[Odishaj wilh refarence to his NOC No XXVII-36/2021/12307/Jud|. Dated 1140/21:22
Dy Chief Controiler of Explosives. Bhubanaswar. A Copy of lhe licence along with approved plan is enclosed.

Jt. Chief Controller of Explosives
Kolkata

st T it e v el g A e e i for e nilppeso.gov.n )
({For more information regarcing stalus fees and other delails please visit aur website: hitp.fipeso.gov.in)

Mote:-This is system generated document does not require physical signature.

e S T S
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i v<-k.:‘a<im.f'
Judls, fA- 150122 | :
v ifoutian "wed ﬁJﬁj*ﬁ%h% otder, Retes| outted oli g
(% ] ' ¢
Oeputy Coldotor (JuNBieNs L3
- )} Barnnrch Collectorts




ANNEXURE- E /2
ANNEXU

GFFICE OF TI_—iE COLLECTOR & DISTRICT MAGISTRATE, BARGARH
(JUDICIAL SECTION) @

OrderNo. __ [J39 # /Judl, Dated. [1,10-902)
XXVII-36/2021

There is no objection for putting a new retail outlet by the Chief Divisional
Retail Sales Manager, Indian Oil Corporation Limited, Sambalpur Divisional Office.
over Plot No. 122 (P) out of Khata No.346/262, area Ac.0.148 dec, Kisam “Gharabari”
of Mouza- Chicholi, PS/Tahasil- Ambabhona, District- Bargarh subject to the
stipulated conditions of Assistant Fire Officer, Bargarh and Site Plan of IOCL.

By order of Colle M., Bargarh

Additipnal District Magistrate, .

Memo No. _ A2%9¢ /pt. 1-10.302)

Copy forwarded to the Chief Divisional Retail Sales Manager, Indian Oil
Corporation Limited, Sambalpur Divisional Office with two nos. of land plans for
information and necessary action.

Memo No. 19399 /pt, 10,022
Copy to the Deputy Chlef Controiler of Explosive-B, Esp!anade
Kolkata-69 for information and necessary action.

Agdltvonal DIStFICt
d"jsf?f}L B’ :Fga

Memo No.__ 29400 /bt 11.0.90)9 gar!
Copy to the Tahasildar, Ambabhona / Assistant Fire Officer, Bargarh/ E.E.,
R.W. Division, Bargarh, for information and necessary action.

9‘96 ‘ /}q%tional DJSU
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